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JUSTICE APARESH KR. SINGH
CHIEF JUSTICE

HIGH COURT OF TRIPURA
Agartala, Ph: 0381-2413514(0)

MESSAGE

I am delighted to share with you all the Annual Report 2023-24 of the
High Court which in essence encapsulates the events and achievements of
the past year.

The year gone by has been significant and memorable in more ways
than one. For the first time in its history, the High Court could function with
its full strength of 05(Five) Judges which accelerated the rate of disposal of
cases.

Several unique and innovative initiatives were conceived and
implemented by the Tripura State Legal Services Authority[TSLSA] with the
highlight being the launch of project ‘Mukti’ aimed at eradicating the menace
of drug addiction.

Similarly, the Tripura Judicial Academy [TJA] organized multiple
training programmes for capacity building of different stakeholders, the most
noteworthy events being the Seminar on “Cross-Border Organized Crimes
(NDPS, Human Trafficking & Terror Funding etc.)- Impact Assessment and
Legal Solutions” and the training of Judicial Officers of Bangladesh.

In the arena of Information Technology [IT] some of the more
significant initiatives include live streaming of Court proceedings, start of
digitization of District Court records and implementation of latest version of
eFiling 3.0.

Yet, as we celebrate our achievements, we must constantly remain
cognizant and vigilant of the challenges that lie ahead of us. The pursuit of
excellence is an ongoing journey and I am confident that we would continue
to undertake it guided by the ideals enshrined in our Constitution.

I commend, congratulate and extend my heartfelt gratitude to the
entire team who worked tirelessly for the publication of this Report and wish
the publication the success it so richly deserves.

[Aparmmgh]



PROFILE OF HON'BLE JUDGES

HON'BLE MR. JUSTICE APARESH KUMAR SINGH
Hon'ble Chief Justice, High Court of Tripura

Born on 7" July, 1965. His Lordship passed B.A. Honours and
obtained L.L.B Degree from University of Delhi. In the year 1990, His
Lordship got enrolled as Advocate and practiced at Patna High Court
from 1990 to 2000 and in the High Court of Jharkhand since 2001 till
His Lordship's elevation as Judge of High Court of Jharkhand. His
Lordship was appointed as Additional Judge of the High Court of
Jharkhand on 24" January, 2012 and confirmed as Permanent Judge
on 16™ January, 2014. His Lordship also held the post of Executive
Chairman of Jharkhand State Legal Services Authority.

Appointed as Hon'ble the Acting Chief Justice of the High Court
of Jharkhand from 20™ of December, 2022 to 19" February, 2023,
Took oath as the Hon'ble Chief Justice of the High Court of Tripura
on 17" of April, 2023.

(2)



HON'BLE MR. JUSTICE T. AMARNATH GOUD
Hon'ble Judge, High Court of Tripura

Honourable Mr. Justice T Amarnath Goud was born on 01-03-1965 at Secunderabad to Sri T. Krishna
and Smt. Savitri. Had School education in St. Patricks High School, Secunderabad, Intermediate in
Wesley Boys Junior College, Secunderabad, B.Sc. Degree from Arts and Science College, Secunderabad,
(Osmania University, Hyderabad) and LL.B., from Shivaji Law College, Maratwada University, Maharastra.
Enrolled as Advocate on 22-09-1990 in the Bar Council of A.P. Joined the Chambers of Honourable
Sri Justice V. Eswaraiah (then was Advocate). Actively practiced in Civil, Criminal, Constitutional and
all other branches of Law and also as Standing Counsel for Nalgonda District Co-operative Central
Bank Limited. Honourable High Court had appointed him as Arbitrator, Amicus Curie and Advocate
Commissioner in several cases and also Panel Lawyer for A.P. High Court Legal Services Committee.
Was Honorary President of Human Rights Protection Organisation, Hyderabad. Served A.P. High
Court Advocates Bar Association, Hyderabad as Vice President, Joint Secretary, Treasurer and also
as Executive Committee Member. Was a Lion for the last 21 years in Lions Club International (Lions
Club of Secunderabad Millennuium Disc 320C) and Trustee of Heart and Eye Foundation, Trustee of
Lions Bhavan, Hyderabad. Served as Region Chairperson, Zonal Chairperson and District Chairperson
in Lions Clubs International. Belongs to the family of Philanthropist. Grand father Sri T. Anjaiah Goud
(owner of Paradise Theatre, Secunderabad) donated land for burial ground at Kavadiguda, Hyderabad
and also for statue of Mahatma Gandhi at M.G. Road, Secunderabad, which was unveiled by the then
Honourable Prime Minister of India Sri Pandit Jawaharlal Nehru in the year 1951. Elevated as Judge of
High Court of Judicature at Hyderabad for the State of Telangana and the State of Andhra Pradesh
on 21-09-2017. During his tenure of 4 years in Telangana High Court, His Lordship disposed off 87957
cases. The total pendency of Telangana High Court is around 2,36,000 cases. His Lordship took oath as
the Judge, High Court of Tripura on 28-10-2021.

His Lordship officiated as the Acting Chief Justice of the High Court of Tripura w.e.f. 11-11-2022 to
15-02-2023.

His Lordship further officiated as the Acting Chief Justice of the High Court of Tripura w.e.f. 23-02-
2023 to 16-04-2023.

(+)



HON’BLE MR. JUSTICE A. LODH
Hon'ble Judge, High Court of Tripura

Date of Birth : 25.031963

Educational Qualification : B.Sc., LL.B.
Date of Enrolment : 08121988

Date of Elevation : 07.05.2018

Area of Specialization : Constitutional, Civil, Criminal, Taxation,Labour, Service and Intellectual
Propertymatters.

His Lordship practised before the Agartala Bench of the Hon'ble Gauhati High Court till the formation
of the High Court of Tripura in the year 2013 and after that under the High Court of Tripura, Agartala till
His Lordship's elevation.

His Lordship has worked as CGC and Railway Advocate for Agartala Bench of the Gauhati High
Court. Was appointed as the Standing counsel for the Indian Railways (N.F. Railway), Indian Oil
Corporation Ltd., Regional Provident Fund Commissioner for the Tripura Region, Govt. of India., Prasar
Bharati, Ministry of Broadcasting, Govt. of India, Khadi & Village Industries Commission, Tripura Region,
Govt. of India and was the Panel Counsel for the Union Public Service Commission, New Delhi for
Tripura region.

His Lordship was also appointed as Asst. SG, Govt. of India in the year 2009 for the Agartala Bench
of the Gauhati High Court and Senior Panel Counsel, Govt. of India.

His Lordship took oath as the Judge, High Court of Tripura on 07.05.2018.

(=)




HON’BLE MR. JUSTICE S. D. PURKAYASTHA
Hon'ble Judge, High Court of Tripura

Born on 12.02.1970. His Lordship joined Higher Judicial Service in the year 2011 as a direct recruit
from the Bar. His Lordship worked in different Districts as Addl. District and Sessions Judge and
District and Sessions Judge. His Lordship also worked as Registrar (Judicial), High Court of Tripura,
Registrar(Vigilance), High Court of Tripura, Member Secretary, Tripura State Legal Services Authority
(TSLSA) and as Director, Tripura Judicial Academy. His Lordship also worked as the first Registrar of
the National Law University, Tripura. His Lordship was appointed in the Selection Grade of Tripura

Judicial Service Grade-I in the year 2016 and His Lordship was subsequently appointed in the Super

Time Scale of Tripura Judicial Service Grade-I in the year 2020. His Lordship took oath as Judge, High
Court of Tripura on 26.10.2023.




HON'BLE MR. JUSTICE BISWAJIT PALIT
Hon'ble Addl. Judge, High Court of Tripura

Born on 05.05.1969 at Kailashahar, Tripura. His Lordship’s father Lt. Birendra Palit was a renowned
lawyer of Kailashahar Bar Association. His Lordship joined Tripura Judicial Service on 0111.2001. His
Lordship worked in 7 out of total 8 Judicial Districts in Tripura in various capacities including Civil
Judge (Jr. Divn.), Judicial Magistrate 1st Class, Sub-Divisional Judicial Magistrate (SDJM), Addl. Chief
Judicial Magistrate, Principal Magistrate, Juvenile Justice Board, Chief Judicial Magistrate, Addl. District
and Sessions Judge and District and Sessions Judge. His Lordship also worked as Member Secretary,
Tripura State Legal Services Authority (TSLSA), Secretary, Tripura Legislative Assembly and LR &
Secretary, Law, Government of Tripura. His Lordship joined in the Selection Grade of Tripura Judicial
Service on 01.02.2021,

His Lordship took oath as Additional Judge, High Court of Tripura on 26.10.2023.




HIGH COURT OF TRIPURA
COURT ADMINISTRATION
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The High Court of Tripura was established on 23 March, 2013 in terms of Section
28-A(c) of the North Eastern Areas(Reorganization) Act, 1971 as amended in 2012 by the
North Eastern Areas (Reorganization) and other related laws (Amendment) Act, 2012 which
came into force on 23.03.2013. Prior to its establishment, the State of Tripura was under the
jurisdiction of the Gauhati High Court and the Gauhati High Court had a permanent bench
at Agartala.

The administrative powers for determining the structure of the Registry including
recruitment of officers and staff members of the High Court exclusively vest in Hon'ble
the Chief Justice of the High Court under Article 229 of the Constitution of India. Hon'ble
the Chief Justice, in exercise of his powers conferred under Article 229 of the Constitution,
has framed ‘The High Court of Tripura Services (Appointment, Conditions of Service &
Conduct) Rules, 2014 to regulate the appointment and conditions of service of the Officers
and staff members of the Registry of the High Court.

The Registrar General is the senior most administrative officer of the High Court. The
post is filled up by a Judicial Officer of the rank & status of District & Sessions Judge.
There are Registrar (Vigilance & Rule), Registrar (Judicial) and Registrar (Administration
and Planning & Management). The posts of Registrars other than the post of Registrar
(Administration and Planning & Management) are always filled up by Judicial Officers
from the cadre of District Judge and the post of Registrar (Administration and Planning &
Management) is filled up by promotion from the post of Joint Registrar failing which by a
Judicial Officer of the cadre of the District Judge.

Apart from the Registrars, there are one Joint Registrar, five Deputy Registrars, eight
Assistant Registrars and other officers & staff members of various ranks to assist the
Registrar General in running the Registry of the High Court. The Registrar General and the
officers upto the rank of Deputy Registrars are assigned the work of specific branches of
the Registry in accordance with the High Court of Tripura Rules, 2023,

There are total 376 posts in the establishment of the High Court which includes 80
Gazetted officers, 169 Non-Gazetted staffs and 127 Non-clerical staffs.

O



For a disciplined, systematic and efficient functioning, the Registry of the High Court
has been divided into 20 sections / units for dealing with matters pertaining to Receipt
& Dispatch, Protocol, Cause List, Commissioner of Affidavit, Filing and Stamp Reporting,
Criminal matters, Regular First Appeal (RFA), Regular Second Appeal (RSA) & Civil Revision
Petition(CRP), Writ Petition & Writ Appeal, Paper Book, Library, Computer, Accounts,
Establishment, Cash, Store, Copying, Court Officer's section, Vigilance & Statement and
Record Room etc.

There is a full-fledged computer section in the High Court which is implementing the
eCourts project across the State. The Judgments and Orders of the High Court and those
of the District Courts are being regularly uploaded in the National Judicial Data Grid. The
Judgments and orders of the High Court are also being uploaded on its own web portal.
There is also a cyber forensic lab functioning in the computer section of the High Court.

eSewa Kendra of the High Court functions during the working hours of the Registry to

provide necessary assistance and dedicated service to the visitors, litigants and lawyers.
There is a medical unit consisting of two medical officers and supporting staff in the High
Court premises to provide emergency medical facilities to the visitors, litigants, lawyers and
officers and employees of the High Court.

)

Hon'ble the Chief Justice & Hon'ble Judges of the High Court of Tripura during celebration of Republic Day.

®
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The Registrar General along with other Officers and staff
members of the Registry of the High Court of Tripura.

()
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SANCTIONED STRENGTH, WORKING STRENGTH & VACANCY POSITION OF THE
OFFICERS & STAFF OF THE HIGH COURT OF TRIPURA, AGARTALA AS ON 19.02.2024

Sanctioned Working Vacant
strength strength

Group-A Gazetted

Group-B Gazetted 28 28 00
Total Gazetted Officers 80 61 19
Group-B Non Gazetted 26 25 1

Group-C 143 126 17
Total Non-Gazetted staff 169 151 18
Group-D 108 104 04
DRW 14 09 05
Cook (Contingent) 02 00 02
Cook (Co-terminus) 01 01 00

Cleaning Assistant

(Co-terminus) R B o
Total Non clerical Staff 127 116 1
Grand Total 376 328 48

(@)
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STRENGTH OF JUDGES IN THE HIGH COURT OF TRIPURA
AND IN THE DISTRICT JUDICIARY
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HIGH COURT OF TRIPURA
Approved Judge Strength : 5 [Pmt. 04 & Addl. 01]
(List of Judges arranged according to date of initial appointment)

AS ON 01.02.2024
Name of the Judge Date of Date of Date of
appointment as | appointment as retirement
Addl. Judge Pmt. Judge
CJ
1 APARESH KUMAR SINGH Bar 24/01/2012 16/01/2014 06/07/2027 w.ef. 1704.2023
[PHC : Jharkhand]
Joined
2 TODUPUNURI AMARNATH GOUD Bar ... 21/09/2017 28/02/2027 w.e.f. 2810.2021
[PHC : Telengana]
3 ARINDAM LODH Bar ... 07/05/2018 24/03/2025
SABYASACHI DATTA .
4 PURKAYASTHA Service 26/10/2023 11/02/2032

Additional Judge

Name of the Addl. Judge Date of initial Date of expiry of
appointment present term

BISWAJIT PALIT Service 26/10/2023 25/10/2025

Strength of Judicial Officers
in District Judiciary as on 01.02.2024
DISTRICT JUDICIARY

Sanctioned Strength Working Strength Vacancies

Grade - |

Grade - Il 40 32 8

Grade - IlI 49 39 10
Total 129 108 21

@



PENDENCY, INSTITUTION & DISPOSAL
OF CASES IN THE HIGH COURT

Statement showing the Institution, Disposal & Pendency of cases w.e.f.
01.01.2023 to 31.12.2023
o O

Category of Cases Opening Institution from Disposal from Pendency as on /q__
Balanceason | 01.01.2023 to 01.01.2023 to 3112.2023 N
01.01.2023 3112.2023 3112.2023 .
CIVIL CASES é
1 RFA 28 23 16 35 -
2 MFA 2 0 2 0 %
3 MFA (FA) 0 2 0 2 %
4  MFA (EC) 4 5 5 4 ?('
5 FAO 3 2 4 1 %
6 ARB.P 1 14 9 6 Z
7  ARB.A 10 6 3 13 <
8  MATAPP, 10 17 9 18 *
9 FA 12 8 1 9 <
10 MAC APP. 67 122 90 99 o
11 ITA 0 1 0 1 E
12 CROSS OBJECTION 11 22 20 13 I-OI-
13 LAAPP. 1071 111 148 64 -
14 CE. Ref. 0 0 0 0 D
15 CRP 31 66 64 33 8
16 REV.PET, 12 55 63 4 -
17 TRP(C) 4 31 30 5 T
18 CONT. CAS (C) 75 178 186 67 p—
19 CONT. APP (C) 1 2 2 1
20 CA 0 0 0 0
21 CO.PET. 0 0 0 0
22 WP(C) 696 810 1130 376
23 WA 289 162 166 285
24 WP(C)(PIL) 13 9 17 5

(%)
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Sl. No.

25
26
27
28
29
30
31
32
33

34
35

36
37
38
39
40
41

42
43
44
45
46
47

48

Category of Cases

WP(C)(CAT)
WP(C) (HC)

RSA

SAO

CENTRAL EX. APP.
TEST CAS.
EL.PETN.

MFA (CUSTOMS ACT)
COMMERCIAL APP.

TOTAL

C.M.APPL.
CAVEAT
TOTAL

CRL.A(J)
CRL.A
CRL.REV.PET.
CRL.PETN.
CRL.LP.
CRL.REF.
CRL.(D) REF.
TR.P(CRL.)
WP(CRL.)
CONT.CAS (CRL.)
AB
BA

TOTAL

CRL. M. APPL.
TOTAL
GRAND TOTAL

Opening Institution from
Balance as on 01.01.2023 to
01.01.2023 31.12.2023
0 2
3 3
70 42
2 3
0 1
0 0
0 0
0 0
0 5
1445 1702

CIVIL MISC. CASES
0 0
0 1
0 1
CRIMINAL CASES
52 67
27 24
40 67
19 33
12 10
0 0
3 1
0 5
3 5
0 0
0 43
1 59
157 314

CRIMINAL MISC. CASES

0
0
1602

0
0
2017

Disposal from
01.01.2023 to
31.12.2023

0
4
45

N O O O O b

2030

2350

Pendency as on
31.12.2023

o o o

1117

W = O
w © o©

a N O W W w o o o

152

1269

()



CASE CLEARANCE RATE

Total No. Total No. Case Clearance
of cases of cases Rate (CCR)
Instituted Disposed
2018 2619 2401 91.67%
2019 3259 3650 111.99%
2020 2191 2434 111.09%
High Court
2021 2193 2800 127.67%
2022 2471 2605 105.42%
2023 2017 2350 116.50%

<A VTS

Republic Day celebration by the High Court of Tripura.

()
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PENDENCY, INSTITUTION & DISPOSAL
OF CASES IN THE DISTRICT JUDICIARY

DISTRICT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT (COMPILED) SHOWING OPENING
BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN THE DISTRICT COURTS OF TRIPURA

:
GI) 2023 (w.e.f. 01.01.2023 to 31.12.2023)
§ Sl No. Category of Cases Opening Institution Disposal Zi%dspfhyeajggf
3 1 Title Suits 1195 428 238 1385
O 2 Money Suits 239 130 61 308
= 3 RCC Cases 70 19 6 83
g 4 Misc (J) Cases 808 701 564 945
:[3; 5  Title Execution Cases 129 31 27 133
6 Money Execution Cases 232 104 61 275
: 7 Title Appeals 69 16 25 60
jZ> 8 Money Appeals 5 8 7 6
% 9 RCC Appeals 0 0 0 0
,j2 10  RCC Revision Cases 3 1 1 3
= 1 Misc Civil Appeals 13 15 9 19
8 12 Claim Cases u/s 166 MV Act 1077 286 196 167
oy ] .
S| P SicesowoswadCeses 2 12 23
b 14 Guardianship Cases 29 26 21 34
o 15 Misc. Cases (Probate) 25 19 15 29
_L/ 16 Title Suits (Probate) 7 2 0 9
17 Title Suits (Matrimonial) 0 0 0 0
18 Appoiptment of Reciever/ 0 0 0 0
Guardian
19  Other Family Court matters 1 0 0 1
20  Reference under LA Act 160 68 94 134
21 Reference under ID Act 8 2 0 10
20 IAn;frIocutory matter under ID 0 0 0 0




SI. No. Category of Cases

23
24
25

26

a b~ WD

10

1

12

13

14
15

16

17

18
19

Wakf matters
Departmental Enquiry

Arbitration (Execution) matters

Other contested Civil Cases
not covered above

SUB-TOTAL (A)
Session Cases:|

Session Cases:||
Criminal Appeals
Criminal Revisions

NDPS Act Cases

Cases under the protection of
Children from Sexual Offences
Act, 2012 triable by Special
Judge

Other cases under Special Act
tried by Sessions Courts

Warrant Procedure IPC Cases

Warrant Procedure cases
under other Acts not included
in this list

Summons Procedure IPC
Cases

Summons Procedure Cases
Under Other Acts not included
in this list

Summary Trial Cases under
|PC

Summary Trial Cases under
other Acts not included in this
list

PF Act / FS & S Act Cases
Electricity Act Cases
Essential Commodity Act
Cases

Cases under 125 Cr. PC/
Muslim Women (Protection on
Divorce) Act

Domestic Violence Act Cases
NI Act Cases

2023 (w.ef. 01.01.2023 to 3112.2023)

Opening

116

4203
385

190
31
25

360

18

28

2855

1734

48

333
1188

(w)

Institution

0
0
3

86

1966
36

43
28

23
21

34

515

1

429

45

208
282

Disposal

0
0
0

63

1400
67

36
21
22
68

81

304

272

44

151
164

Pendency at the
end of the year

0
0
6

139

4769
354

197
38
26

503

71

30

3066

15

1891

50

390
1306

(HIGH COURT OF TRIPURA « ANNUAL REPORT 2023 - 241
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SI. No. Category of Cases

20

21
22
23
24
25

26

27

28

29

30

31
32

33

34

35

36

37

38

39

40

41

42

43

MV Act Cases/ Traffic Challan
Cases

Excise Act Cases
Juvenile Act Cases
Forest Act Cases
Wild life Cases

Labour Act Cases
Weights & Measures Act
Cases

Foreigners Act Cases/ IM(D)
T Act

Cases under Passport Act and
Rules made there under

Cinematography/Copy Right
Act Cases

Prevention of Cruelty to
Animal Act Cases

Gambling Act Cases

Tripura Police Act Cases

Tripura Shop & Establishment
Act Cases

Cases of Atrocities on SC/ST
Prevention of Corruption(PC)
Act Cases

Consumer Protection (CP) Act
Cases

Arms Act Cases

Information of Technology (IT)
Act Cases

Cases invested by CBI and
tried by Special Judicial
Magistrates

Enquiry held as per order of
the Hon'ble SC/HC

Order on final reports
Confessional Statements u/s.
164(1) Cr.P.C/TI Parade

Cases settled through
Mediation

2023 (w.e.f. 01.01.2023 to 3112.2023)

Opening

1020

142
0
5
5

20

28
672

13

23

Institution

19
669

387

10

Disposal

615

23

S0
695

387

10

Pendency at the
end of the year

405
130
0
5
7
19

15

23

()



2023 (w.e.f. 01.01.2023 to 3112.2023)

SI. No. Category of Cases Pendency at the

Opening Institution Disposal end of the year

Cases disposed of in Lok
Adalats/Holiday Courts:

(a) MAC Cases; 0 38 38 0
44
(b) Matrimonial Matters; and 0 0 0 0
(c) Other Cases 0 16576 16576 0
45 Bail Applications u/s 438 &439 5 346 348 0
of Cr. PC
46 Other Bail Applications 0 8932 8932 0
47 Other Misc Cases not covered 65 532 354 443
above

48 Other Criminal Cases not 163 496 277 317
covered above

Cases Tried by the Juvenile

A Justice Board 20 A 28 e
SUB-TOTAL (B) 9737 29910 29579 10068
GRAND TOTAL (A+B) 13940 31876 30979 14837

Lighting of lamp by Hon’ble Mr. Justice Aparesh Kumar Singh, Chief Justice, High Court of
Tripura during the inaugural session of the Seminar on Cross Border Organized Crimes.

&)
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Gomati District, Udaipur

2023 (wef. 01.01.2023 to 3112.2023)

SI. No. Category of Cases . o . Pendency at the
Opening Institution Disposal end of the year
1 Title Suits 297 120 71 346
2 Money Suits 19 16 5 30
3 RCC Cases 0 0 0 0
4 Misc (J) Cases 88 172 157 103
5  Title Execution Cases 49 20 13 56
6 Money Execution Cases 33 16 20 29
7 Title Appeals 48 8 26 30
8 Money Appeals 0 0 0 0
9 RCC Appeals 0 0 0 0
10 RCC Revision Cases 0 0 0 0
1 Misc Civil Appeals 5 4 3 6
12 Claim Cases u/s 166 MV Act 203 52 49 206
13 ISntjjc;igsSsLiJ(frf/eGssg 3\7 ﬁcC::[[/Cases 0 / 3 9
14 Guardianship Cases 4 5 5 4
15 Misc. Cases (Probate) 0 0 0 0
16 Title Suits (Probate) 0 0 0 0
17 Title Suits (Matrimonial) 15 18 13 20
18 Appointment of Reciever/ 0 0 0 0
Guardian
19  Other Family Court matters 0 0 0 0
20  Reference under LA Act 8 0 2 6
21 Reference under ID Act 0 0 0 0
o Xl;frlocutory matter under 1D 0 0 0 0
23  Wakf matters 0 0 0 0
24  Departmental Enquiry 0 0 0 0
25  Arbitration (Execution) matters 19 0 9 10

6 Other contested Civil Cases 57 67 48 46
not covered above

SUB-TOTAL (A) 820 505 424 901

=)



2023 (wef. 01.01.2023 to 3112.2023)

SI. No. Category of Cases . L . Pendency at the
Opening Institution Disposal
end of the year
1 Session Cases!| 121 31 36 16
2 Session Cases:l| 62 16 10 68
3 Criminal Appeals 14 13 15 12
4 Criminal Revisions 8 17 16 9
5) NDPS Act Cases 60 89 8 85

Cases under the protection of
6 Children from Sexual Offences 37 23 21 39
Act, 2012 triable by Special Judge

Other cases under Special Act
tried by Sessions Courts

8 Warrant Procedure IPC Cases 590 167 220 537

12 5 0 17

Warrant Procedure cases under
other Acts not included in this list

10 Summons Procedure IPC Cases 324 161 169 316
Summons Procedure Cases

1 Under Other Acts not included in 0 0 0 0
this list

12 Summary Trial Cases under IPC 0 0 0 0
Summary Trial Cases under other

E Acts not included in this list ¢ ¢ 0 0

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 3 0 1 2

16 Essential Commodity Act Cases 4 0 2 2
Cases under 125 Cr. P.C/Muslim

17 Women (Protection on Divorce) 51 36 33 54
Act

18 Domestic Violence Act Cases 94 51 60 85

19 NI Act Cases 171 71 57 185

20 MV Act Cases/ Traffic Challan 636 420 861 195
Cases

21 Excise Act Cases 45 139 143 41

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 18 18 30 6

24 Wild life Cases 0 0 0 0

25 Labour Act Cases 1 0 0 1

26 Weights & Measures Act Cases 0 0 0 0

()
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Sl. No. Category of Cases

27

28

29

30

31
32

33

34

85

36

37

38

39

40

41

42

43

44

45

46

47

48

49

Foreigners Act Cases/ IM(D)T Act

Cases under Passport Act and
Rules made there under

Cinematography/Copy Right Act
Cases

Prevention of Cruelty to Animal
Act Cases

Gambling Act Cases
Tripura Police Act Cases

Tripura Shop & Establishment Act
Cases

Cases of Atrocities on SC/ST

Prevention of Corruption(PC)Act
Cases

Consumer Protection (CP) Act
Cases

Arms Act Cases

Information of Technology (IT) Act
Cases

Cases invested by CBI and tried
by Special Judicial Magistrates

Enquiry held as per order of the
Hon'ble SC/HC

Order on final reports

Confessional Statements u/s.
164(1) Cr.P.C/TI Parade

Cases settled through Mediation

Cases disposed of Lok Adalat in
Lok Adalats/Holiday Courts:

(a) MAC Cases;
(b) Matrimonial Matters; and
(c) Other Cases

Bail Applications u/s 438 &439 of
Cr.PC

Other Bail Applications

Other Misc Cases not covered
above

Other Criminal Cases not covered
above

Cases Tried by the Juvenile Justice
Board

SUB-TOTAL (B)
GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 3112.2023)

Opening Institution
0 0
5 2
0 0
0 0
2 37
200 1040
0 0
1 0
2 0
14 26
4 0
0 0
0 0
0 0
0 0
0 0
0 0
5
0
2808
0 37
0 0
18 31
37 70
1 12
2545 5269
3365 5774

Disposal
0

3

89
1110

2808

37

16

46

5764
6188

Pendency at the
end of the year

0

4

33
61

21

2050
2951

@



South Tripura District, Belonia

2023 (wef. 01.01.2023 to 3112.2023)

Sl. No. Category of Cases _ o _ Pendency at the
Opening Institution Disposal end of the year

1 Title Suits 255 106 81 280
2 Money Suits 16 4 9 1
3 RCC Cases 0 0 0 0
4 Misc (J) Cases 134 100 15 19
5  Title Execution Cases 154 18 30 142
6 Money Execution Cases 4 1 1 4
7 Title Appeals 34 8 19 23
8 Money Appeals 2 0 2 0
9 RCC Appeals 0 0 0 0
n RCC Revision Cases 0 0 0 0
12 Misc Civil Appeals 3 1 2 2
13 Claim Cases u/s 166 MV Act 99 50 23 126
14 Indian Sgccessions Act/ 4 1 4 1

Succession/G & W Act Cases
15 Guardianship Cases 2 8 7 3
16 Misc. Cases (Probate) 0 0 0 0
17 Title Suits (Probate) 0 0 0 0
18  Title Suits (Matrimonial) 21 24 24 21
19 Appoiptment of Reciever/ 0 0 0 0

Guardian
20  Other Family Court matters 0 0 0 0
21 Reference under LA Act 205 34 166 73
22  Reference under ID Act 0 6 6 0
3 !:;(:rlocutory matter under 1D 0 0 0 0
24 Wakf matters 0 0 0 0
25  Departmental Enquiry 0 0 0 0
26  Arbitration (Execution) matters 18 0 8 10
o7 Other contested Civil Cases 49 106 90 56

not covered above

SUB-TOTAL (A) 993 467 589 871

(=)
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SI. No. Category of Cases

o A WODN

10

n

12

13

14
15

16

17

18

19

20

21
22
23
24
25

26

27

Session Cases!|
Session Cases!ll
Criminal Appeals
Criminal Revisions
NDPS Act Cases

Cases under the protection of
Children from Sexual Offences
Act, 2012 triable by Special Judge

Other cases under Special Act
tried by Sessions Courts

Warrant Procedure IPC Cases

Warrant Procedure cases under
other Acts not included in this list

Summons Procedure IPC Cases

Summons Procedure Cases
Under Other Acts not included in
this list

Summary Trial Cases under IPC

Summary Trial Cases under other
Acts not included in this list

PF Act / FS & S Act Cases
Electricity Act Cases

Essential Commodity Act Cases

Cases under 125 Cr. PC/Muslim
Women (Protection on Divorce)
Act

Domestic Violence Act Cases
NI Act Cases

MV Act Cases/ Traffic Challan
Cases

Excise Act Cases
Juvenile Act Cases
Forest Act Cases
Wild life Cases
Labour Act Cases

Weights & Measures Act Cases

Foreigners Act Cases/ IM(D)T Act

2023 (wef. 01.01.2023 to 3112.2023)

Opening

91
52
42
4
95

17

566

483

32

26
54
478

19

16

Institution

25
1
15
6
23

14

146

146

26

25

39
927

99
15

Disposal

23
22
26
3
14

1

246

278

24

19
17

1033

W O W -

Pendency at the
end of the year

93
41
31
7

104

20

466

351

34
32
76
372

31
14
16

()



SI. No. Category of Cases

28

29

30

31
32

33

34

85

36

37

38

59

40

41

42

43

44

45

46

47

48

49

Cases under Passport Act and
Rules made there under

Cinematography/Copy Right Act
Cases

Prevention of Cruelty to Animal
Act Cases

Gambling Act Cases
Tripura Police Act Cases

Tripura Shop & Establishment Act
Cases

Cases of Atrocities on SC/ST

Prevention of Corruption(PC)Act
Cases

Consumer Protection (CP) Act
Cases

Arms Act Cases

Information of Technology (IT) Act
Cases

Cases invested by CBI and tried
by Special Judicial Magistrates

Enquiry held as per order of the
Hon'ble SC/HC

Order on final reports

Confessional Statements u/s.
164(1) Cr.R.C/TI Parade

Cases settled through Mediation

Cases disposed of in Lok Adalats/
Holiday Courts:

(a) MAC Cases;
(b) Matrimonial Matters; and
(c) Other Cases

Bail Applications u/s 438 &439 of
G RC

Other Bail Applications

Other Misc Cases not covered
above

Other Criminal Cases not covered
above

Cases Tried by the Juvenile Justice
Board

SUB-TOTAL (B)
GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 3112.2023)

Opening

1

12

2222
3215

@)

Institution

29
1445

740
42
170

159

64

5253
5720

Disposal

24
1276

740
42
170

153
56

14

5367
5956

Pendency at the
end of the year

6

12

19

2108
2979
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Unakoti District, Kailashahar

2023 (wef. 01.01.2023 to 3112.2023)

Sbio] (CatedangiiCases Opening Institution Disposal FeERneY el
end of the year
1 Title Suits 440 173 95 518
2 Money Suits 24 10 6 28
3 RCC Cases 0 0 0 0
4 Misc (J) Cases 69 167 150 86
5  Title Execution Cases 39 19 4 54
6 Money Execution Cases 5 1 1 5
7 Title Appeals 12 1 10 13
8 Money Appeals 0 1 1 0
9 RCC Appeals 0 0 0 0
10 RCC Revision Cases 0 0 0 0
1 Misc Civil Appeals 6 3 9 0
12 Claim Cases u/s 166 MV Act 73 43 63 53
13 ?L?;igssslljc?nc/e ésé;? nWS QEI/Cases 10 ° 9 6
14 Guardianship Cases 1 2 3 0
15 Misc. Cases (Probate) 0 0 0 0
16 Title Suits (Probate) 0 2 1 1
17 Title Suits (Matrimonial) 0 0 0 0
18 Appoirjtment of Reciever/ 0 0 0 0
Guardian
19  Other Family Court matters 0 0 0 0
20  Reference under LA Act 2 0 0 2
21 Reference under ID Act 0 0 0 0
20 Lr:;frlocutory matter under ID 0 0 0 0
23 Wakf matters 0 0 0 0
24  Departmental Enquiry 0 0 0 0
25  Arbitration (Execution) matters 7 0 6 1
n OhmemsiOuCEm w oW .
SUB-TOTAL (A) 776 591 511 856

(o)



2023 (wef. 01.01.2023 to 3112.2023)

SI. No. Category of Cases . - _ Pendency at the
Opening Institution Disposal
end of the year

1 Session Cases!| 81 34 32 83

2 Session Cases:l| 29 12 12 29

3 Criminal Appeals 6 4 7 3

4 Criminal Revisions 4 2 4 2

5 NDPS Act Cases 51 33 16 68
Cases under the protection of

6 Children from Sexual Offences 44 33 43 34
Act, 2012 triable by Special Judge

4 Other cases under Special Act 5 0 ] 5
tried by Sessions Courts

8 Warrant Procedure IPC Cases 457 218 185 490

9 Warrant Procedure cases under 0 0 0 0
other Acts not included in this list

10 Summons Procedure IPC Cases 219 18 89 248
Summons Procedure Cases

n Under Other Acts not included in 0 0 0 0
this list

12 Summary Trial Cases under IPC 0 0 0 0
Summary Trial Cases under other

L Acts not included in this list ¢ . . ¢

14 PF Act / FS & S Act Cases 0 0 0 0

15 Electricity Act Cases 0 1 0 1

16 Essential Commodity Act Cases 1 0 1 0
Cases under 125 Cr. PC/Muslim

17 Women (Protection on Divorce) 0 0 0 0
Act

18 Domestic Violence Act Cases 15 58 86 87

19 NI Act Cases 59 17 10 66

20 MV Act Cases/ Traffic Challan 499 1436 1313 622
Cases

21 Excise Act Cases 5 15 14 6

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 3 0 0 3

24 Wild life Cases 0 0 0 0

25 Labour Act Cases 4 0 2 2

26 Weights & Measures Act Cases 0 0 0 0

27 Foreigners Act Cases/ IM(D)T Act 0 0 0 0

(=)
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SI. No. Category of Cases
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. I . Pendency at the
Opening Institution Disposal end of the year

30 Prevention of Cruelty to Animal 1 0 1 0
Act Cases

31 Gambling Act Cases 3 48 51 0

32  Tripura Police Act Cases 15 621 483 153

33 Tripura Shop & Establishment Act 0 0 0 0
Cases

34 Cases of Atrocities on SC/ST 0 0 0 0

35 Prevention of Corruption(PC)Act 0 0 0 0
Cases

36 Consumer Protection (CP) Act 07 30 05 34
Cases

37 Arms Act Cases 3 0 0 3

38 Information of Technology (IT) Act 0 0 0 0
Cases

39 Cases invested by CBI and tried 1 0 0 1
by Special Judicial Magistrates
Enquiry held as per order of the

40 Honble SC/HC ¢ 0 0 0

41 Order on final reports 0 107 107 0
Confessional Statements u/s.

42 164(1) Cr.P.C/TI Parade g L L ¢

43  Cases settled through Mediation 0 0 0 0
Cases disposed of in Lok Adalats/ 0 0
Holiday Courts:

44 (a) MAC Cases; 0 1 1 0
(b) Matrimonial Matters; and 0 3 3 0
(c) Other Cases 0 1452 1452 0

45 Bail Applications u/s 438 &439 of 0 34 34 0
Cr.PC

46 Other Bail Applications 0 3628 3628 0

47 Other Misc Cases not covered 8 49 50 5
above

48 Other Criminal Cases not covered 47 261 213 95
above

49 Cases Tried by the Juvenile Justice 0 0 0 0
Board

SUB-TOTAL (B) 1688 8317 7965 2040
GRAND TOTAL (A+B) 2464 8908 8476 2896

()



North Tripura District, Dharmanagar

SI. No. Category of Cases

© 00 N O o M W0 N =

— N o
NN — B

13

14
15
16
17

18

19
20
21

22

23
24
25

26

Title Suits

Money Suits

RCC Cases

Misc (J) Cases

Title Execution Cases
Money Execution Cases
Title Appeals

Money Appeals

RCC Appeals

RCC Revision Cases
Misc Civil Appeals
Claim Cases u/s 166 MV Act

Indian Successions Act/
Succession/G & W Act Cases

Guardianship Cases
Misc. Cases (Probate)
Title Suits (Probate)
Title Suits (Matrimonial)

Appointment of Reciever/
Guardian

Other Family Court matters
Reference under LA Act
Reference under ID Act

Interlocutory matter under 1D
Act

Wakf matters
Departmental Enquiry
Arbitration (Execution) matters

Other contested Civil Cases
not covered above

SUB-TOTAL (A)

2023 (wef. 01.01.2023 to 31.12.2023)

Opening

408
21
0

146
36
17
71
12

1
170

98

1059

&)

Institution

227
1
130
188
19
1

o O O

70

30

772

Disposal

219
9
130
184
19
15
52
10

13
54

62

827

Pendency at the
end of the year

416
23
0
150

186

66

1004
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SI. No.

a A ODN =

10

1

12

13

14
15

16

17

18

19

20

21
22
23
24
25

26

27

Category of Cases

Session Cases!|
Session Cases:l|
Criminal Appeals
Criminal Revisions
NDPS Act Cases

Cases under the protection of
Children from Sexual Offences
Act, 2012 triable by Special Judge

Other cases under Special Act
tried by Sessions Courts

Warrant Procedure IPC Cases

Warrant Procedure cases under
other Acts not included in this list

Summons Procedure IPC Cases

Summons Procedure Cases
Under Other Acts not included in
this list

Summary Trial Cases under IPC

Summary Trial Cases under other
Acts not included in this list

PF Act / FS & S Act Cases
Electricity Act Cases

Essential Commodity Act Cases

Cases under 125 Cr. PC/Muslim
Women (Protection on Divorce)
Act

Domestic Violence Act Cases
NI Act Cases

MV Act Cases/ Traffic Challan
Cases

Excise Act Cases
Juvenile Act Cases
Forest Act Cases
Wild life Cases
Labour Act Cases

Weights & Measures Act Cases

Foreigners Act Cases/ IM(D)T Act

2023 (wef. 01.01.2023 to 3112.2023)

Opening

147
32
17
15

230

58

n

564

283

55
105

69
246

38
23

Institution

24
1

13
17
80

17

232

99

54

135

34

502

104

N O O O

Disposal

24
23
20
24
6

80

175

138

89

81

21

468

107
22

Pendency at the
end of the year

147
20
10

8

304

36

n

621

244

70

159
82

280

w o N =

=)



SI. No. Category of Cases

28

29

30

31
32

33

34

35

36

37

38

89

40

41

42

43

44

45

46

47

48

49

Cases under Passport Act and
Rules made there under

Cinematography/Copy Right Act
Cases

Prevention of Cruelty to Animal
Act Cases

Gambling Act Cases
Tripura Police Act Cases

Tripura Shop & Establishment Act
Cases

Cases of Atrocities on SC/ST

Prevention of Corruption(PC)Act
Cases

Consumer Protection (CP) Act
Cases

Arms Act Cases

Information of Technology (IT) Act
Cases

Cases invested by CBI and tried
by Special Judicial Magistrates

Enquiry held as per order of the
Hon'ble SC/HC

Order on final reports

Confessional Statements u/s.
164(1) Cr.R.C/TI Parade

Cases settled through Mediation

Cases disposed of in Lok Adalats/
Holiday Courts:

(a) MAC Cases;
b) Matrimonial Matters; and
c) Other Cases

Bail Applications u/s 438 &439 of
Cr RG

Other Bail Applications

Other Misc Cases not covered
above

Other Criminal Cases not covered
above

Cases Tried by the Juvenile Justice
Board

SUB-TOTAL (B)
GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 3112.2023)

Opening

17

93

2128
3187

(@)

Institution

22
695

3786
100

2318

274

26

8559
9331

Disposal

1
709

3786
102
2318

16

262

8405
9232

Pendency at the
end of the year

0

12
89

105

26

2282
3286
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Sepahijala District, Sonamura

2023 (wef. 01.01.2023 to 3112.2023)

Sl. No. Category of Cases

Opening Institution Disposal Zir:jdip fhyea;éfgf
1 Title Suits 343 109 19 333
2 Money Suits 15 7 8 14
3 RCC Cases 0 0 0 0
4 Misc (J) Cases 72 106 65 13
5  Title Execution Cases 18 16 0 34
6 Money Execution Cases 13 0 7 6
7 Title Appeals 1 15 4 22
8 Money Appeals 0 0 0 0
9 RCC Appeals 0 0 0 0
10 RCC Revision Cases 0 0 0 0
N Misc Civil Appeals 3 2 1 4
12 Claim Cases u/s 166 MV Act 141 61 35 167
13 ISnL?cligsSsT;nC/e GSS;; C/\j QEI/Cases 6 2 4 4
14 Guardianship Cases 5 7 5 7
15 Misc. Cases (Probate) 1 1 0 2
16 Title Suits (Probate) 1 0 0 1
17 Title Suits (Matrimonial) 45 47 43 49
18 Appoiptment of Reciever/ 0 0 0 0
Guardian
19 Other Family Court matters 0 0 0 0
20  Reference under LA Act 23 20 14 29
21 Reference under ID Act 0 0 0 0
20 /I:;cirlocutory matter under ID 0 0 0 0
23 Wakf matters 0 0 0 0
24  Departmental Enquiry 0 0 0 0
25  Arbitration (Execution) matters 1 6 1 6
%6 Other contested Civil Cases 151 155 171 135
not covered above
SUB-TOTAL (A) 849 554 477 926

@



SI. No. Category of Cases

o M WODN

10

1

12

13

14
15

16

17

18

19

20

21
22
23
24
25

26

27

Session Cases!|
Session Cases:l|
Criminal Appeals
Criminal Revisions
NDPS Act Cases

Cases under the protection of
Children from Sexual Offences
Act, 2012 triable by Special Judge

Other cases under Special Act
tried by Sessions Courts

Warrant Procedure IPC Cases
Warrant Procedure cases under
other Acts not included in this list

Summons Procedure IPC Cases

Summons Procedure Cases
Under Other Acts not included in
this list

Summary Trial Cases under IPC

Summary Trial Cases under other
Acts not included in this list

PF Act / FS & S Act Cases
Electricity Act Cases

Essential Commodity Act Cases

Cases under 125 Cr. PC/Muslim
Women (Protection on Divorce)
Act

Domestic Violence Act Cases
NI Act Cases

MV Act Cases/ Traffic Challan
Cases

Excise Act Cases
Juvenile Act Cases
Forest Act Cases
Wild life Cases

Labour Act Cases

Weights & Measures Act Cases

Foreigners Act Cases/ IM(D)T Act

2023 (wef. 01.01.2023 to 3112.2023)

Opening

155
103
6
2
396

39

1032

640

56

102
77
547

32

16
23

0

Institution

34
46
8
3
124

204

13

190

42

45
20
1244

101

16

Disposal

35
32
4

46

20

270

202

&
66
23
931

89

14
16

Pendency at the
end of the year

154
17
10

2

474

28

966

628

65

81
74
860

44

18
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SI. No. Category of Cases

28

29

30

31
32

33

34

35

36

37

38

$9

40

4

42

43

44

45

46

47

48

49

Cases under Passport Act and
Rules made there under

Cinematography/Copy Right Act
Cases

Prevention of Cruelty to Animal
Act Cases

Gambling Act Cases
Tripura Police Act Cases

Tripura Shop & Establishment Act
Cases

Cases of Atrocities on SC/ST

Prevention of Corruption(PC)Act
Cases

Consumer Protection (CP) Act
Cases

Arms Act Cases

Information of Technology (IT) Act
Cases

Cases invested by CBI and tried
by Special Judicial Magistrates

Enquiry held as per order of the
Hon'ble SC/HC

Order on final reports

Confessional Statements u/s.
164(1) Cr.P.C/TI Parade

Cases settled through Mediation

Cases disposed of in Lok Adalats/
Holiday Courts:

(a) MAC Cases;
(b) Matrimonial Matters; and
(c) Other Cases

Bail Applications u/s 438 &439 of
CARE

Other Bail Applications

Other Misc Cases not covered
above

Other Criminal Cases not covered
above

Cases Tried by the Juvenile Justice
Board

SUB-TOTAL (B)
GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 31.12.2023)

. _— . Pendency at the
Openin Institution Disposal

pening P end of the year

9 41 37 13

0 0 0 0

0 0 0 0

2 1 12 1

73 580 370 283

0 0 0 0

0 0 0 0

44 0 1 43

0 0 0 0

2 1 0 3

0 0 0 0

0 0 0 0

0 0 0 0

0 75 75 0

0 9 9 0

0 0 0 0

0 0

0 0 0 0

0 3323 3323 0

0 1 110 1

0 3006 2996 10

46 690 698 38

33 128 143 18

0 0 0 0
3448 10082 9566 3964
4297 10636 10043 4890

()



Khowai District, Khowai

SI. No. Category of Cases

© 00 N O 0o M WO N =

—_ — —
NN = O

13

14
15
16
17

18

19
20
21

22

23
24
25

26

Title Suits

Money Suits

RCC Cases

Misc (J) Cases

Title Execution Cases
Money Execution Cases
Title Appeals

Money Appeals

RCC Appeals

RCC Revision Cases
Misc Civil Appeals
Claim Cases u/s 166 MV Act

Indian Successions Act/
Succession/G & W Act Cases

Guardianship Cases
Misc. Cases (Probate)
Title Suits (Probate)
Title Suits (Matrimonial)

Appointment of Reciever/
Guardian

Other Family Court matters
Reference under LA Act
Reference under ID Act

Interlocutory matter under ID
Act

Wakf matters
Departmental Enquiry
Arbitration (Execution) matters

Other contested Civil Cases
not covered above

SUB-TOTAL (A)

2023 (wef. 01.01.2023 to 3112.2023)

Opening

18
12
0
23
17
34
14

84

o O O N

84

394

&)

Institution

56
9
0

80

25
7
15

81

(@l (@] BRI

54

336

Disposal

33
5
0

60

20

25
14
0
0
0
3

59

o o O B

95

321

Pendency at the
end of the year

141
16
0
43
22
16
15

106

O O O N

43

409
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2023 (wef. 01.01.2023 to 3112.2023)

SI.No. Category of Cases Opening Institution Disposal FEMeCMEY GiEtine
end of the year
1 Session Cases:| 97 23 33 87
2 Session Cases:l| 55 37 32 60
3 Criminal Appeals 12 21 27 6
4 Criminal Revisions 4 2 5 1
5 NDPS Act Cases 148 30 24 154

Cases under the protection of
6 Children from Sexual Offences 32 15 il 36
Act, 2012 triable by Special Judge

Other cases under Special Act

/ tried by Sessions Courts 12 2 0 14

8 Warrant Procedure IPC Cases 322 189 201 310
Warrant Procedure cases under

: other Acts not included in this list 18 L 1@ 1

10 Summons Procedure IPC Cases 219 159 160 218
Summons Procedure Cases

n Under Other Acts not included in 3 0 3 0
this list

12 Summary Trial Cases under IPC 0 0 0 0
Summary Trial Cases under other

E Acts not included in this list ¢ ¢ E Y

14 PF Act / FS & S Act Cases

15 Electricity Act Cases 0 0 0 0

16 Essential Commodity Act Cases 4 0 0 4
Cases under 125 Cr. PC/Muslim

17 Women (Protection on Divorce) 0 0 0 0
Act

18 Domestic Violence Act Cases 42 55 55 42

19 NI Act Cases 60 18 18 60

20 MV Act Cases/ Traffic Challan 1971 3153 o545 2579
Cases

21 Excise Act Cases 13 196 139 70

22 Juvenile Act Cases 0 0 0 0

23 Forest Act Cases 10 3 4 9

24 Wild life Cases 1 0 0 1

25 Labour Act Cases 0 0 0 0

26 Weights & Measures Act Cases 1 0 0 1

27 Foreigners Act Cases/ IM(D)T Act 0 0 0 0




SI. No. Category of Cases

28

29

30

31
32

33

34

35

36

37

38

89

40

41

42

43

44

45

46

47

48

49

Cases under Passport Act and
Rules made there under

Cinematography/Copy Right Act
Cases

Prevention of Cruelty to Animal
Act Cases

Gambling Act Cases
Tripura Police Act Cases

Tripura Shop & Establishment Act
Cases

Cases of Atrocities on SC/ST

Prevention of Corruption(PC)Act
Cases

Consumer Protection (CP) Act
Cases

Arms Act Cases

Information of Technology (IT) Act
Cases

Cases invested by CBI and tried
by Special Judicial Magistrates

Enquiry held as per order of the
Hon'ble SC/HC

Order on final reports
Confessional Statements u/s.
164(1) Cr.P.C/TI Parade

Cases settled through Mediation
Cases disposed of in Lok Adalats/
Holiday Courts:

(a) MAC Cases;

(b) Matrimonial Matters; and

(c) Other Cases

Bail Applications u/s 438 &439 of
Cr PG

Other Bail Applications

Other Misc Cases not covered
above

Other Criminal Cases not covered
above

Cases Tried by the Juvenile Justice
Board

SUB-TOTAL (B)
GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 3112.2023)

Opening

10
121

54

1

3231
3625

()

Institution

58
1995

1740
74
962

286

23

9055
9391

Disposal

40
1269

1740
75
962

251

17

7631
7952

Pendency at the
end of the year

4

28
847

89

17

4655
5064
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Dhalai District, Ambassa

Sl. No. Category of Cases

© 00 N O o A W DN =

[
NN — B

13

14
15
16
17

18

19
20
21

22

23
24
25

26

Title Suits

Money Suits

RCC Cases

Misc (J) Cases

Title Execution Cases
Money Execution Cases
Title Appeals

Money Appeals

RCC Appeals

RCC Revision Cases
Misc Civil Appeals
Claim Cases u/s 166 MV Act

Indian Successions Act/
Succession/G & W Act Cases

Guardianship Cases
Misc. Cases (Probate)
Title Suits (Probate)
Title Suits (Matrimonial)

Appointment of Reciever/
Guardian

Other Family Court matters
Reference under LA Act
Reference under ID Act

Interlocutory matter under ID
Act

Wakf matters
Departmental Enquiry
Arbitration (Execution) matters

Other contested Civil Cases
not covered above

SUB-TOTAL (A)

2023 (wef. 01.01.2023 to 31.12.2023)

Opening

121
9
0
13
5
3
17

55

352

Institution

83
18
0

30

102

349

Disposal

62
10
0

29

10

76

285

Pendency at the
end of the year

142
17
0
14

81

416

@



SI. No.

a A ODN =

10

1

12

13

14

15

16

17

18
19

20

21
22
23
24
25

26

27

Category of Cases

Session Cases!|
Session Cases!l|
Criminal Appeals
Criminal Revisions
NDPS Act Cases

Cases under the protection of
Children from Sexual Offences
Act, 2012 triable by Special Judge

Other cases under Special Act
tried by Sessions Courts

Warrant Procedure IPC Cases

Warrant Procedure cases under
other Acts not included in this list

Summons Procedure IPC Cases

Summons Procedure Cases
Under Other Acts not included in
this list

Summary Trial Cases under IPC

Summary Trial Cases under other
Acts not included in this list

PF Act / FS & S Act Cases
Electricity Act Cases

Essential Commodity Act Cases

Cases under 125 Cr. P.C/Muslim
Women (Protection on Divorce)
Act

Domestic Violence Act Cases
NI Act Cases

MV Act Cases/ Traffic Challan
Cases

Excise Act Cases
Juvenile Act Cases
Forest Act Cases
Wild life Cases
Labour Act Cases

Weights & Measures Act Cases

Foreigners Act Cases/ IM(D)T Act

2023 (wef. 01.01.2023 to 3112.2023)

Opening

225
13
6
S

101

49

252

127

68

19

945

N = O = O

o

@

Institution

39

43

14

199

104

18

22

16
1351

103

o O O = O

Disposal

75
1
8
6
37

20

173

87

94

10

1557

- O N O

(@)

Pendency at the
end of the year

189
1
2
5

107

43

278

144

92

20
27

739

N O O O O
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Sl. No. Category of Cases

29

30

31
32

33

34

35

36

37

38

39

40

41

42

43

44

45

46

47

48

49

Cinematography/Copy Right Act
Cases

Prevention of Cruelty to Animal
Act Cases

Gambling Act Cases
Tripura Police Act Cases

Tripura Shop & Establishment Act
Cases

Cases of Atrocities on SC/ST

Prevention of Corruption(PC)Act
Cases

Consumer Protection (CP) Act
Cases

Arms Act Cases

Information of Technology (IT) Act
Cases

Cases invested by CBI and tried
by Special Judicial Magistrates

Enquiry held as per order of the
Hon'ble SC/HC

Order on final reports

Confessional Statements u/s.
164(1) Cr.R.C/TI Parade

Cases settled through Mediation

Cases disposed of in Lok Adalats/
Holiday Courts:

(a) MAC Cases;
(b) Matrimonial Matters; and
(c) Other Cases

Bail Applications u/s 438 &439 of
Cr.PC

Other Bail Applications

Other Misc Cases not covered
above

Other Criminal Cases not covered
above

Cases Tried by the Juvenile Justice
Board

SUB-TOTAL (B)
GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 31.12.2023)

Opening Institution
0 0
0 1
43 70
256 1043
0 0
0 0
1 0
0 0
o) 2
0 0
0 0
0 0
12 53
0 N
0 0

0

0 2
2208

0 58
0 121
27 96
17 43

13 7
2239 6745
2591 7094

Disposal

107
847

54

il

2208
57
121

83
a4

14

6734
7019

Pendency at the
end of the year

0

40

19

2250
2666

@



COURT-WISE, CATEGORY-WISE & YEAR-WISE STATEMENT SHOWING OPENING
BALANCE, INSTITUTION, DISPOSAL AND PENDENCY IN FAMILY COURTS

Family Court , Agartala, West Tripura District

2023 (wef. 01.01.2023 to 31.12.2023)

Sl Category of Cases
S22 Opening Institution Disposal FEmeCme e
end of the year
1 Title Suits 14 10 12 12
2  Title Execution Cases 10 9 9 10
3 Guardianship Cases 32 18 23 27
4 Misc (Probate) Cases 0 0 0 0
5  Title Suits (Matrimonial) 960 760 765 955
6 Other FamilyCourts 33 120 17 86

matters

Other contested Civil
Cases not covered above

SUB- TOTAL (A) 1099 917 926 1090
Cases under 125 Cr.

(| P e 463 459 386 536
(Protection on Divorce)

Act

Cases disposed of in Lok
Adalats/Holiday Courts:

(a) MAC Cases; 0 0 0 0
2

(b) Matrimonial Matters; 0 4 4 0

and

(c) Other Cases 0 0 0 0

3 Other Misc cases not 318 238 209 347
covered above

SUB-TOTAL (B) 781 701 599 883

GRAND TOTAL (A+B) 1880 1618 1525 1973

@
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Sl
No.

Family Court , Udaipur, Gomati District

Category of Cases

Misc (J) Cases

Title Execution

Indian Successions Act/
Succession/G & W Act
Cases

Guardianship Cases
Title Suits (Matrimonial)
SUB- TOTAL (A)
Cases under 125 Cr.
P.C/Muslim Women
(Protection on Divorce)

Act

Cases disposed of in Lok
Adalats/Holiday Court:

a) MAC Cases:

b) Matrimonial matters:
and

c) Other Cases

Other Misc cases not
covered above

Other Criminal Cases not
covered above

SUB-TOTAL (B)

GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 31.12.2023)

Opening Institution
12 31
2 2
0 0
5 5

190 190
209 228
203 150
0 0
0 0
0 0
0 1
102 63
305 214
514 442

Disposal

32

206

243

156

97

254

497

Pendency at the
end of the year

1

2

174

194

197

68

265

459

@



Sl.
No.

Family Court , Kailashahar, Unakoti District

Category of Cases

Title Suits

Title Execution Cases

Guardianship Cases

Title Suits (Matrimonial)

Other Family Court
matters

SUB-TOTAL (A)

Cases under 125 Cr.
P.C/Muslim Women
(Protection on Divorce)
Act

Cases disposed of in Lok
Adalats/Holiday Courts

a) MAC Cases

b) Matrimonial Matters;
and

c) Other Cases

Other Criminal Cases not
covered above

SUB-TOTAL (B)

GRAND TOTAL (A+B)

Opening

142

13

166

146

164

310

476

2023 (wef. 01.01.2023 to 31.12.2023)

@

Institution

10

10

147

21

189

122

369

492

681

Disposal

164

23

201

160

288

449

650

Pendency at the
end of the year

125

1

154

108

245

353

507
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Family Court, Ambassa, Dhalai District

2023 (wef. 01.01.2023 to 31.12.2023)

Sl.
No. Category of Cases
. o . Pendency at the
Opening Institution Disposal end of the year
1 Title Suits 0 0 0 0
2  Title Execution Cases 0 0 0 0
3  Guardianship Cases 0 3 1 2
4  Misc (Probate) Cases 0 0 0 0
5  Title Suits (Matrimonial) 12 19 16 15
6 Other FamilyCourts 0 0 0 0
matters
Other contested Civil
7  Cases not covered 0 0 0 0
above
SUB- TOTAL (A) 12 22 17 17
Cases under 125 Cr.
P.C/Muslim Women
! (Protection on Divorce) > & 14 2
Act
5 Other Cases not covered 0 0 0 0
above
SUB-TOTAL (B) 9 45 14 40
GRAND TOTAL (A+B) 21 67 31 57

@



Sl

No.

Family Court, Khowai, Khowai District

Category of Cases

Title Suits

Title Execution Cases
Guardianship Cases
Misc (Probate) Cases
Title Suits (Matrimonial)

Other FamilyCourts
matters

Other contested Civil
Cases not covered above

SUB- TOTAL (A)

Cases under 125 Cr.
P.C/Muslim Women
(Protection on Divorce)
Act

Cases disposed of in Lok
Adalats/Holiday Courts

a) MAC Cases

b) Matrimonial Matters;
and

c) Other Cases

Other Criminal Cases not
covered above

SUB-TOTAL (B)

GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 31.12.2023)

Opening Institution
0 3
0 0
1 4
0 0
89 84
4 8
0 0
94 99
53 43
0 0
0 0
0 1
48 21

101 65
195 164

@

Disposal

14

1

128

59

31

91

219

Pendency at the
end of the year

2

0

59

65

37

38

75

140
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Family Court, Sonamura, Sepahijala District

2023 (wef. 01.01.2023 to 31.12.2023)
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I\Sll; Category of Cases
' . . : Pendency at the
Opening Institution Disposal end of the year
1 Title Suits 0 0 0 0
2  Misc (J) Cases 0 6 2 4
3  Title Execution Cases 1 0 0 1
4 Guardianship Cases 1 3 1 3
5  Misc (Probate) Cases 0 0 0 0
6  Title Suits (Matrimonial) 42 85 55 72
4 Other Family Courts 0 0 0 0
matters
3 Other contested Civil 0 0 0 0
Cases not covered above
SUB- TOTAL (A) 44 94 58 80
Cases under 125 Cr.
P.C/Muslim Women
! (Protection on Divorce) R ok o Re
Act
Cases disposed of in Lok
Adalats/Holiday Courts:
(a) MAC Cases 0 0 0 0
2
(b) Matrimonial Matters; 0 0 0 0
and
(c) Other Cases 0 0 0 0
3 Other Cases not covered 39 08 23 44
above
SUB-TOTAL (B) 105 97 92 110
GRAND TOTAL (A+B) 149 191 150 190

@




Family Court, Dharmanagar, North Tripura District

Category of Cases

Title Suits

Misc (J) Cases

Title Execution Cases
Guardianship Cases
Misc (Probate) Cases
Title Suits (Matrimonial)

Other FamilyCourts
matters

Other contested Civil
Cases not covered above

SUB- TOTAL (A)

Cases under 125 Cr.
P.C/Muslim Women
(Protection on Divorce)
Act

Cases disposed of in Lok
Adalats/Holiday Courts:

(a) MAC Cases

(b) Matrimonial Matters;
and

(c) Other Cases

Other Cases not covered
above

SUB-TOTAL (B)

GRAND TOTAL (A+B)

2023 (wef. 01.01.2023 to 31.12.2023)

Opening Institution Disposal Pe?ddsp fhy ea;(:gf
4 2 3 3
0 0 0 g
1 1 1 [
0 0 0 0
0 0 0 g

224 18 182 160
38 38 45 31
0 0 0 ¢
267 159 231 195
188 79 148 119
0 0 0 g
0 1 1 g
0 1 1 0
12 8 14 9
200 89 164 125
467 248 395 320

@
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Sl

No.

Family Court, Belonia, South Tripura District

Category of Cases

Title Suits

Misc (J) Cases

Title Execution Cases
Guardianship Cases

Misc (Probate) Cases

Title Suits (Matrimonial)

Other FamilyCourts
matters

Other contested Civil

Cases not covered above

SUB- TOTAL (A)

Cases under 125 Cr.
P.C/Muslim Women

(Protection on Divorce)

Act

Cases disposed of in Lok
Adalats/Holiday Courts:

(a) MAC Cases

(b) Matrimonial Matters;

and

(c) Other Cases

Other Criminal Cases

not covered above

SUB-TOTAL (B)

GRAND TOTAL (A+B)

Opening

134

22

159

m

116

275

(=)

2023 (wef.01.01.2023 to 30.12.2023)

Institution

19

15

137

60

67

204

Disposal

87

15

104

58

64

168

Pendency as on
30.12.2023

4

0

166

22

192

13

19

31




ACTIVITIES AND ACHIEVEMENTS OF
THE HIGH COURT
@

> Infrastructure:

Civil works of new Court Buildings at Mohanpur and Kamalpur is complete and both the Court
Buildings will be made functional soon. The High Court building underwent an extensive renovation after
10 years of its construction.

> VWDC (Vulnerable Witness Deposition Center):

High Court has constituted a committee to supervise establishment of VWDC in all the District
Court Complexes and by 31st of March, 2024 all VWDC will be established.

Steps being taken by the High Court for procurement of Wheel Chair, establishment of Disable
Friendly Toilet, Female Friendly Washroom, Creche and Ramp in all the District Court Complexes.
Noteworthy to mention that the High Court has already procured Wheel Chair and has made wash room
female friendly in its precints.

> Capital Assets:

From April 2023 to February 2024 a total of 05 new vehicles were procured for the High Court and
02 new vehicles were procured for the Tripura Judicial Academy. Out of the 05 new vehicles of the High
Court, 04 were provided to the Registry.

During the last year total 132 nos. of Commentaries and 389 nos. of Copies of different Journals were
procured by the High Court.

> Creation of Posts/ Promotion of Judicial Officers:

During the last year the total cadre strength of Tripura Judicial Service increased from 128 to 133. In
addition to creation of 04 new posts of Grade-IIl, 01 post of Special CBI Judge was created. 03 Officers
were promoted to Grade-I of the Tripura Judicial Service during the last year.

> Constitution/ Re-Constitution of Committees.

As many as 28 committees were reconstituted during the last year. 02 new committees i.e. High
Court Computer Committee and e-Law Reports Committee were constituted.

> New Appointments:

During the last one year 09 Law Researchers were engaged in the High Court and they were

provided with SCC online subscriptions.
9
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> Full Strength of Judges:

All the vacancies of the Hon'ble Judges got filled during the last year and the High Court is at
present functioning at full strength.

> New Rules Framed:
The High Court has framed and notified the Contempt of Court Rules.

The High Court has adopted the High Court of Tripura (Conditions of Engagement of Co-Terminus
Employee) Rules, 2024 framed by the State Government vide Notification dated 11/01/2024.

> Reduction in Pendency:

At the beginning of the year 2023, the total pendency of cases in High Court was 1602 which got
reduced to 1269 by the end of the year inspite of institution of 2017 number of cases.

Side view of the main building of High Court of Tripura.

&)



I.C.T. ACTIVITIES AND ACHIEVEMENTS
UNDER eCOURTS PROJECT

Preparation of Standard Operating Procedure (SOP) relating to
eSewa Kendra:

For optimum use and utilization of eSewa Kendra(s), the High Court of Tripura has prepared
a Standard Operating Procedure (SOP) for eSewa Kendra in April 2023 and the same has been
circulated to all stakeholders for its effective implementation.

HIGH COURT OF TRIPURA

STANDARD OFPERATING PROCEDURE — E-SEWA KENDRA

1. CONCEPT OF e-SEWA KENDRA

The eSewa Kendras, as the name itself suggests, are dedicated one stop
centre meant to assist all stake holders in justice administration system for
his/her Court refated needs and requirements.

2. FACILITIES / SERVICES TO BE PROVIDED FROM e-SEWA KENDRA BY
THE MANPOWER DEPLOYED IN THE e-SEWA KENDRA :

a. The manpower deployed in the e-Sewa Kendra shall handle inquiries about
case status, next date of hearing and other details and also update the
infarmation in the NJDG Portal by using respective login credentials.

b. The manpower deployed in the e-Sewa Kendra shall facilitate/assist in
online/offline applications for certified copies along with quenes related to
the status of the certified copy application and delivery of the certified
copy from the respective e-Sewa Kendra.

€. The manpower deployad in the e-Sewa Kendra shall maintain an electronic
database related to the applicant of the certified copy with all the
necessary details fike name, address, mobile no., email etc.

d. The manpower deployed in the e-Sewa Kendra shall assist advocates,
advocate clerks, litigants etc. in filing of cases electronically through
e-Filing pertal i.e. filing.ecourts.gov.in,

e, The manpower deployed in the e-Sewa Kendra shall also facilitate/assist
advocates, advocate clerks, lihigants etc. towards electromic filing of
petitions nght from scanning of hardcopy petitions, uploading them into e-
Filing portal and final submission of the same in e-Filing portal.

f. The manpower deployed in the e-Sewa Kendra shall assist advocates,
advocate clerks, litigants etc. in e-Signing of scanned copy of documents

Standard Operating Procedure (SOP) - eSewa Kendra

53
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2

Inauguration of the implementation of N-STEP (National Service
and Tracking of Electronic Processes) Facility for Family Court,
Gomati Judicial District, Udaipur:

Virtual Inauguration of implementation of the N-STEP (National Service and Tracking of
Electronic Processes) Facility for the Family Court, Gomati Judicial District, Udaipur was done on
05.04.2023 by the District & Sessions Judge, Gomati, Udaipur and Judge, Family Court, Gomati
Judicial District, Udaipur. The said inauguration programme was attended by the Central Project
Co-ordinator, High Court of Tripura.

Lk b

IMPLEMENTATION OF=" 1

Installation of 3 (three) nos. of Justice Clock in 3 (three) Court
Complexes of Tripura:

Three Justice Clocks were successfully installed
and made functional in May 2023 in three Court
Complexes of Tripura District Judiciary namely
Agartala Court Complex, Belonia Court Complex and 5
Dharmanagar Court Complex. These Justice Clocks -
are designed to provide enhanced convenience to & |
all stakeholders, particularly the litigants and lawyers

) i ) 7 ° ) . _,_-_‘-_. ~H DISTRIGT \EGRL e :
involved in the Justice Administration System. oy [0, ol | | ENEE

R aR \ERS Vel T, AT

By installing Justice Clocksinthe Court Complexes

@



the Judiciary aims to create a more efficient and convenient environment for all those involved
in the Justice Administration system. It helps to ensure that everyone has access to essential
information thus improving the overall experience for litigants, lawyers and other stakeholders.

Inauguration of the implementation of e-Granthalaya Digital
Platform for Khowai Judicial District, Khowai:

On 31.05.2023 the inauguration of the implementation of e-Granthalaya Digital Platform for
Khowai Judicial District in Khowai was done by Hon'ble Mr. Justice Aparesh Kumar Singh, Chief
Justice of the High Court of Tripura. The event was held in the august presence of Hon'ble Mr.
Justice T. Amarnath Goud and Hon'ble Mr. Justice A. Lodh, Judges of the High Court of Tripura.
All the Judicial Officers of Tripura participated in the event which was held virtually.

e-Granthalaya is a digital platform developed by the National Informatics Centre (NIC).
It offers a comprehensive ICT (Information and Communication Technology) solution that
includes integrated Library Management Software, a Digital Library Module, a Cloud hosting
Environment, and a Library Portal (OPAC) with support from NICSI (National Informatics Centre
Services Incorporated) for roll-out services.

a

Launching of an Android Mobile Application (App) of High Court
of Tripura:

The official Android Mobile Application (App) of High Court of Tripura was launched by Hon'ble
Mr. Justice Aparesh Kumar Singh, Chief Justice of the High Court of Tripura on 31.05.2023. The
event was held in the august presence of Hon'ble Mr. Justice T. Amarnath Goud and Hon’ble Mr.
Justice A. Lodh, Judges of the High Court of Tripura.All the Judicial Officers of Tripura participated

in the event which was held virtually.
®
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The development of an Android mobile application (App) for the High Court of Tripura will
offer users a convenient and hassle-free experience. The aim of the App is to provide enhanced
convenience to all stakeholders involved in the Justice Administration System. The mobile
application will replicate all the functionalities of the official website of the High Court of Tripura.
This means that all the information and facilities currently available on the website will also be
accessible through the mobile app.

0¥ pee
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Creation of QR Code Zone in the Lobby of High Court of Tripura,
Agartala:

Dedicated QR Code Zone has
been created and made functional
in June 2023 in the Lobby of High
Court of Tripura, Agartala. The said
QR Code Zone has been designed
and developed by the in-house
technical team of the High Court of
Tripura. All the QR Codes containing
links to eFiling portal, ePayment
portal, Android App of High Court
and official Telegram Channel of
High Court is displayed in smart
screen.

It is designed to provide
enhanced convenience to all




stakeholders, particularly the litigants and lawyers involved in the Justice Administration System
for quick access of IT Enabled Services. It helps to ensure that everyone has access to essential
information thus improving the overall experience for litigants, lawyers and other stakeholders.

Data pertaining to Juvenile Justice Boards (JJBs) made available
on NJDG:

The in-house technical team
of High Court of Tripura took

copy osv Excel PDF

Show |10 ~ | entries Search:

effective steps and on-boarded P ————

separate establishment for the  c..biichment « civi Criminal Total
Juvenile Justice Board (JIB) N chicriudicial Magistiate Gourt Gomplex, Agertala | 0 ° -
each Judicial District of Tripura in | | i udoe sunior Division Count Complex. Agariata | o 0 0
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Development of Paperless Registration System:

A Paperless Registration System module has been developed by the in-house technical team
of High Court of Tripura for registration of participants during the Seminar on “Cross Border
Organized Crimes (NDPS, Human Trafficking & Terror Funding etc.) - Impact Assessment and
Legal Solutions” organized by Tripura Judicial Academy under the aegis of High Court of Tripura
on 29" July, 2023. This application facilitates the event organizer for keeping the record of all the
registered participants in electronic mode along with e-Certificate generation facility.

10,183 1754

Welcome to the Seminar on "Cross Border Organized Crimes (NDPS, HumTraffi --'?';'_- £
Terror Funding etc.}- Impact Assessment and Legal Solutions 1

SHRI MANABENDRA DEBBARMA

Addi. District & Session Judge, Udaipur, Gomatt Judicial District

Registration Successful

TRIPURA JUDICTAL ACADEMY, NARSINGARH
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Development of Delay Reason Entry Tracking Periphery module:

A periphery module has been developed in July 2023 by the in-house technical team of High
Court of Tripura for generating instant report of those Case records pending for more than 2 (two)
years for which delay reason data have not been entered by the concerned ministerial staff of the
District & Sub-Divisional Courts of Tripura. This module is being utilized for effective monitoring
and compliance of the direction of the eCommittee, Supreme Court of India for entering the
“Reason for Delay” in all cases pending for more than 2 years.

DELAY ENTRY STATUS REFORT
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Development of ‘Impugned Judgement / Order Tracking System
Ver1.0";

“Impugned Judgement / Order Tracking System Ver1.0" has been designed and developed in
August 2023 by the in-house technical team of the High Court of Tripura. This application facilitates
sending of SMS alert to the Judicial Officer concerned whenever any Judgement/ Order passed by
him/her is confirmed or reversed by the High Court.

IMPUGNED JUDGEMENT & ORDER TRACKING SYS'
High Court of Topum

Home Add Judge Seml SMS Alert Raepaort Logouatjadimin]

Details of the Cases

mmmﬂm-[_rm1m1ﬁ ]

SUBMIT

LC Number—5T Type 171002016 | ONR-TRGTO 0000402016 Date of Filing--2016-02-20

Date of Registration -2016-02-20 | Date of Decision-- 20180727 Establishment Cade TRGTO1
Party Details—The Sware of Tripusa V& Sn Mripendm Das
High Court Case Namber WHCI2 7 7/2000

eyttt e e AMobils Numbar—7005650272 |  Email ID--arindsmipanifat}as{dot]govidorlin

[ SenD sws_J SeND EmalL
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Development of ‘'SMS Alert on Judges on Leave Application':

An application named “SMS
Alert on Judges on Leave" has been
designed and developed in August
2023 by the in-house technical
team of the High Court of Tripura.
The said application is aimed as
a citizen centric service through
which an SMS alert will be sent
to the registered mobile number
of the Advocates and litigants
whenever the Presiding Judge at
District & Sub-Divisional Courts is
on leave on any particular date.

G INFORMATION ABOUT JUDGES ON LEAVE

8= IMS Alert To Stakeboiders

2 Adesin Usar | LOGOTT
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It is designed to provide enhanced convenience to all stakeholders, particularly the litigants
and lawyers involved in the Justice Administration. It helps to ensure that everyone has access
to essential information thus improving the overall experience for litigants, lawyers and other

stakeholders.

Live Streaming of Proceedings of Full Bench of the High Court of

Tripura:

On 26™ September, 2023, for the first time, the proceedings of the Full Bench of the High
Court of Tripura was successfully Live Streamed in the official Youtube Channel of High Court of
Tripura. The said live streamed video has garnered 34,000 views (approx.) so far.

-ive Streaming of Full Bench Hearing on 26092023

© e o QD) QD

& oaes G £ Share & Download
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Scanning and Digitization of Judicial Case Records of District

L Court(s) of Tripura:

Scanning and
Digitization of Judicial Case
Records of District Court(s)
of Tripura has started on
and from 15.09.2023 at the
District Court Complex at
Agartala, West Tripura.

Total Number of pages
scanned & digitized from
15.09.2023 to 05.03.2024 is
2,62,543 and total Number
of Cases scanned &
digitized from 15.09.2023
to 05.03.2024 is 5212.

Mandatory e-Filing of all Bail Applications in the High Court of
Tripura:

HIGH COURT OF TRIPURA
AGARTALA
No.F.6(38)-HC/2020/20781 Dated, Agartala, the 17" August, 2023

NOTIFICATION
" g Ty >

In continuation of this Registry’s notification vide No.F.6(38)-HC/2020-
22/3978 dated 08.02.2022, the Hon'ble High Court is pleased to order and
notify that w.e.f 1* September, 2023 the filing of all bail applications in the
High Court along with submission of annexures and other supporting
documents in connection with such bail applications have to be made/filed
mandatorily through the eFiling portal accessible at https://efiling-
ne.ecourts.gov.in/tripura

By order,
Sdf-

(Vishwajeet Pandey)
Registrar General

No.F.6(38)-HC/2020/20782-825 Dated, Agartala, the 17" August. 2023

The High Court of Tripura has implemented mandatory e-Filing of all bail applications
through e-Filing portal with effect from 01st September, 2023.

The notification to this effect was issued on 17" August, 2023.

(@)
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Workshop cum Sensitization Programme on eFiling 3.0 at High
Court of Tripura:

A Workshop cum Sensitization
Programme on eFiling 3.0 was
organised on 1812.2023 in the
Auditorium of High Court of Tripura.
In the said sensitization programme
30 nos. of Bar Members of Tripura
High Court Bar Associationwere
imparted basic training on eFiling 3.0
by the Deputy Registrar (Vigilance)-
cum-CPC, High Court of Tripura.

Sensitization cum Awareness Programme on eFiling 3.0 for Ld.
Advocates and Advocate Clerks of all Judicial Districts of Tripura:

A Training programme i.e. “Sensitization cum Awareness Programme on eFiling 3.0 for Ld.
Advocates and Advocate Clerks of all Judicial District of Tripura” was organised on 1912.2023 in
all eight (08) District Court Complexes of Tripura. In the said training programme 91 nos. of Ld.
Advocates and 63 nos. of Advocate Clerks of various Bar Association of Tripura were imparted
training on eFiling 3.0 by the nominated Master Trainer Judicial Officers.

(HIGH COURT OF TRIPURA « ANNUAL REPORT 2023 - 247
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Preparation of Standard Operating Procedure (SOP) relating to
17 Video Conferencing/ Virtual Hearing before the High Court of
Tripura:
For availing of easy access to Hybrid/Video Conferencing Hearing, the High Court of Tripura

prepared a Standard Operating Procedure (SOP) in December 2023 and the same has been
circulated to all stakeholders for its effective implementation.

HIGH COURT OF TRIPURA
AGARTALA
No.F.4{37)(Vol-Il)-HC/2023/ 29317 Dated, Agartala, the 02™ December, 2023

NOTIFICATION

In Compliance of the order dated 06.10.2023 of the Hon'ble Supreme Court
of India passed in Writ Petition(Crl.)351 of 2023 [Sarvesh Mathur Vs. The Registrar
General of High Court of Punjab and Haryana] High Court of Tripura is pleased to
adopt with immediate effect the Standard Operating Procedure (SOP) for availing
of access to Hybrid/Video Conferencing Hearing as noted herein below:;

STANDARD OPERATING PROCEDURE (SOP) FOR VIDEQ CONFERENCING/ VIRTUAL
HEARING BEFORE THE HIGH COURT OF TRIPURA

1. An Advocate/party-in-person would be entitled to appear without
restriction before the High Court through a video conferencing facility.
Participation of litigant in the virtual hearing would be permitted only if the
Court directs or desires or allows such participation.

3. The links for each Court shall be provided in the daily cause list which shall
be published on the website of the High Court.

4. Advocates/ Litigants may, if they so desire, use the facility of Mideo
Conferencing available in the E-Sewa Kendra lecated in the High Court
premises.

5. While accessing the virtual platform, an Advocate may be required to enter
details like name, item number, party for which she/he/they are appearing
or such other information as required by the High Court. If the Advocate
appears in more than one matter, case numbers of all matters may be
required to be provided.

6. Participants should avoid using multiple devices at remote location to
eliminate the chance of echo/ disturbance.

7. The Advocate must be dressed in professional attire. If the Advocate is not
dressed in professional attire, the right of audience may be withdrawn by
the Court. Similarly, a party in person and the litigant where allowed to
participate must be appropriately dressed.

8. Court proceedings conducted through video conferencing are Judicial
proceedings for all purposes, and all protocols applicable to physical Courts
shall apply to Virtual Proceedings.

9. Cell phones of all participants shall be switched off or kept in Airplane mode
during the proceedings.

2
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Implementation of e-Filing 3.0 in the High Court of Tripura:

The High Court of Tripura has successfully implemented eFiling 3.0 for filing of all Court Cases
in the High Court. The said portal provides a complete end to end solution for online filing of
pleadings and various applications/petitions related to Cases.

The notification to this effect was issued on 25.01.2024.

HIGH COURT OF TRIPURA
AGARTALA
NOTIFICATION

No.F.6(38)-HC/2021-24 /1873 25tk January, 2024
It is notified that e-Filing 3.0 is now available in the live platform for the

High Court of Tripura and can be accessed at https:/fthe.nic.in/efiling.html.

User manual & video tutorials for e-Filing 3.0 can also be viewed from the

above mentioned URL.

The below named staff members may be contacted for any kind of

technical assistance related to e-Filing 3.0:

::_: Name of the Staff Member Designation Contact Number

Bishnu Chakraborty Programmer 8787836646

Mithun Das System Officer 9862115890

3. Anupam Debnath Sr.Computer Asst. 9774155744

8d/-
(Vishwajeet Pandey)
Registrar General
No.F.6(38)-HC/2021-24/1874-1901 25t January, 2024
Copy to:-

1. The Principal Secretary to Hon'ble the Chief Justice, High Court of Tripura,
Agartala;

2. The Secretary to Hon'ble Mr. Justice T.Amarnath Goud, Judge, High Court
of Tripura, Agartala;

3. The Secretary to Hon'ble Mr. Justice Arindam Lodh, Judge, High Court of
Tripura, Agartala;

4. The Secretary to Hon'ble Mr. Justice S. D. Purkayastha, Judge, High Court
of Tripura, Agartala;

5. The Secretary to Hon'ble Mr. Justice B. Palit, Addl. Judge, High Court of
Tripura, Agartala;

6. The Personal Assistant attached with the Registrar General, High Court of

Tripura, Agartala;
@
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Implementation of Pre-trial Module in the CIS 3.2 Application in

e all the Court Complexes of Tripura:

 FIR Details
Register of FIR
Remand
Bail
Release
Bail Qrder
Applications
Application Order
Remand Ordar
Pretrial Order Uploading
Chargashest/Summary
Summary Received Report

Charge Shest Recveived Report

In February 2024, the Pre-Trial Module of CIS 3.2 application was implemented across all the
District and Sub-Divisional Court Complexes in Tripura. The implementation of this Module has
facilitated the uploading of Bail & Remand orders in CIS.

Aerial view of the High Court of Tripura

@
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[ FOR THE PERIOD FROM 15.03.2023 TO 15.02.2024 J

“District wise online

e-SCR (e-Supreme Court Reporter) outreach programme”
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